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Sl'PREME COCRT OF JNI)IA

NOTIFrCATION

New Delhi. the Rth May. 2013

(;.S.R. 306(£).-ln exc-rcis' of the pov;cr, conferred by clau'>c (2) of Article 146 of the Constitution read with
Rule :; of the Supreme Courl OITicer, and Servanls (ColllJition,> of Service and Conduct) Rules. 1961, tht: ChicI' Ju,tice or
India hcrl'by J11ak.c~ the following amendlllcnb to the "did Rules :-

I. The following be "ub,titutcd in Column No. --I and 5 - Method of Recruit111elll and Experience against the post
of C(>un Master (Shorthal1ll) - Category No. 27 and in Column No.4 - Method of Recruitment against the post of Senior
Per'llnal Assistant Category No. 37 :

Column 'os.... and 5 of Catcgon No. 27

Method of Recruitment Lxperience

--I 5
8y Direct Recruitment

OR

By Promotion fl'OJl1 amongst Senior
Personal Assistants/PS to Additional
Regi,trar/PS to Registrar ,ubject to
qualifying inl.imited Depanmental
I~xalllinatioll

Minimum 5 years regular service in the cadre of Private Secretary/Senior PAl
PNSenior Stenographer in Government/Public Sector Undenakings/StalLllory
Bodies.

Minimum 5 years regular ,ervicc or 5 years collectivc regular service in the
cadres or Senior Personal Assistalll/PS to Additional Regi tnu'/PS to Registrar.

Column 1\'\).4 of Catcllorv 1\'0. 37

By Direct Recruitmem

OR

By Limited Dcpanlllclltal E.\;tminalinl1

[ o. F. 3-i/20 I3-SCA(i)J

By Order.

RAV1NI)RA MAITHANI, Regiwar
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SUPREME CO RT OF INDIA

OTIFICATION

0Jew Delhi. the Ist October. 2013

C.S.R. 671(E).-In exereie of the powers conferred by clause (2) of Article 146 of the
Constituion read with Rule 3 of the Supreme Coun Officers and Servants (Conditions of Service and
Conduct) Rulcs. 1961. thc Chief Justice of India hcreby make the following amendmcnts to the said Rules:

I. The following bc substitutcd in Column :"-10.4 Method of Recruitment against the post of Pcrsonal
Assistant Category 1\'0. 44 :

Column No.4 of Category No. 44

By Direct Recruitment

OR

By Limited Departmental Examination

r1\'0. F. 34/2013-SCJ\(l)]

By Order,

M.K. JIAXJURA. Registrar (Admn.)

.\::86 Glf~OI3

Prinled hy the Manuger. Gl1\'Crnlllenl of India Pre's. Ring Raao. Vlayapuri. "1ew Delhi 1100&1
ano Published by the Controller of Publications. Delhi 11005,1.


